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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

(Under Sections 14, 15 r/w Section 18(1) of the National Green Tribunal Act, 

2010) 

OA No. 86 of 2024 

Between:-  

Jakkamsetti Baburao (aged about 57 years) son of Anjaneyulu, resident of 20-84, 

Pitanivari Street, Mogulthur, West Godavari, Andhra Pradesh – 534281 

Ph : 9298803876 , Gmail : bharathmanoj123@gmail.com 

                                                                                                         ……Petitioner 

Versus 

The Andhra Pradesh Pollution Control Board, D.No.22 B-3-2, Kanukolanu 

Vari Street, Near Power Pet Railway Station, Eluru, Andhra Pradesh 

534002. Ph : 0881224966 , Gmail : roelr-ee1@appcb.gov.in & 18 Others.                                                                                                                                                                          

                                                                                              ……Respondents 

REJOINDER FILED BY THE APPLICANT TO THE AFFIDAVIT DATED 

30.08.2024 FILED BY THE 3rd RESPONDENT 

MOST RESPECTFULLY SUBMITTED: 

I, Jakkamsetti Baburao, aged 57 years, son of Anjaneyulu, and a resident 

of 20-84, Pitanivari Street, Mogalthur, West Godavari, Andhra Pradesh – 

534281, do hereby solemnly affirm and sincerely state as follows: 

1. It is respectfully submitted that I have reviewed the Affidavit filed by 3rd 

respondent. It is clearly mentioned in the page number 25 that the Illegal 

brick kilns illegally operating without permissions and they are causing 

damage to the environment by violating environmental protection Act 1986 

, Air prevention of control Act 1981 and G.O.Ms No.80 Dated: 22.04.2010. 

And it is clearly mentioned that the Mandal Revenue Inspector, Mogalthur 

Mandal is directed to evict the 19 Illegal brick kilns in mogalthur U/s.133 

of the CRPC 1973 and as per G.O.Ms No.80 Dated: 22.04.2010 and also 

implement the orders of W.P.No:25459/2007 and W.P.No:12138/2008 

issued by the Hon’ble High Court of A.P. It is evident that till the date no 

mailto:bharathmanoj123@gmail.com


2. 

 

orders are implemented by the government officers and no government 

officer educated them from the past 50 years that these illegal brick kilns 

pollute the environment and cause serious health issues such as kidney 

problems, lung issues, skin cancers, and more. 

2. It is respectfully submitted that: 

Excerpt from Hon’ble NGT Court Order on 03-07-2024 by Hon'ble Smt. 

Justice Pushpa Sathyanarayana: 

In this regard, we direct the District Collector – West Godavari 

District, who is the 3rd Respondent, to implement the guidelines with 

respect to Respondents No.5 to 19 herein. In the event the District 

Collector finds that there is no proper approval or NOC obtained by 

these brick kiln owners or operating the same illegally, the District 

Collector is directed to stop the operations forthwith and file a 

detailed report before the next date of hearing. 

Post the matter on 08.08.2024. 

It is nowhere mentioned that an explanation for not stopping illegal 

activities is needed. Since there are no licenses or permissions, these illegal 

activities should be stopped immediately. However, in the report filed by R3 

the District Collector, only excuses and causes for not closing the illegal 

brick kilns were mentioned, without any actual closures being carried out. 

Copy attached as Annexure A1. 

3. It is submitted that the respondents i.e. Illegal brick kiln owners have 

filed a separate case in the Hon’ble High Court against the Revenue 

Department to evade the closure of their illegal brick kilns. as mentioned 

in the report by the District Collector. As per High Court Orders in WP 

14868/2023, the notice issued by the Gram Panchayat Secretary should 

be considered as a Show-Cause Notice, and strict action should be taken 

against illegal brick kilns. 

Excerpt from Hon’ble High Court Order in WP 14868/2023: 

Be that as it may, as the notice dated 15.03.2023 is in the form of 

an order containing directions and is not preceded by any Show-
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Cause Notice, it is liable to be set aside. This Court deems it 

appropriate to dispose of the Writ Petition with the following 

directions: 

a) The notice dated 15.03.2023 issued by the 1st respondent shall 

be treated as a Show-Cause Notice. 

b) The petitioners shall file their objections/explanation to the said 

notice within two weeks. 

c) The 1st respondent, on receipt of the objections/explanation, 

shall pass appropriate orders strictly in accordance with the law, 

after giving due opportunity of hearing to the petitioners, within a 

period of four weeks from the date of receipt of the 

objections/explanation. 

d) Until appropriate orders are passed, the Gram Panchayat shall not 

interfere with the activities of the petitioners. 

Copy attached as Annexure A2. 

4. It is submitted that the illegal brick kiln owners cleverly filed another 

case in the Hon’ble High Court against the Tahsildar, alleging that the 

Tahsildar is trying to stop illegal brick kilns before the Gram Panchayat 

Secretary takes action as per High Court Orders in WP 14868/2023. This 

is the reason behind the case being pending in the High Court, as 

mentioned in the High Court Order WP 17382/2023. 

Excerpt from Hon’ble High Court Order in WP 17382/2023: 

Let appropriate instructions be obtained with regard to the 

competency of the Tahsildar in issuing the notices and initiating 

proceedings in the matter when an order has already been passed in 

WP 14868/2023, which required the Gram Panchayat to take action. 

Pending further consideration, no coercive action pursuant to the 

impugned proceedings shall be resorted to for eight weeks. 

Copy attached as Annexure A3. 

5. It is submitted that the Hon'ble Andhra Pradesh High Court did not 

mention granting any stay, and the Gram Panchayat Secretary was asked 
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to take action. In WP 14868/2023, dated 21/06/2023, the Hon'ble Andhra 

Pradesh High Court ordered the Gram Panchayat Secretary to take action 

within four weeks from 23-06-2023. The illegal brick kiln owners filed a 

case three weeks later, and meanwhile, the Tahsildar sent a notice to stop 

illegal brick kilns. In WP 17382/2023, dated 14/07/2023, the Hon'ble 

Andhra Pradesh High Court ordered the Tahsildar to wait for two weeks for 

the Gram Panchayat Secretary to take action and submit an action-taken 

report. The Tahsildar requested three more weeks to file a counter, which 

is still pending in the High Court. 

6. It is submitted that government officials and the illegal brick kiln owners 

have deliberately delayed the process. The Hon’ble NGT Court will consider 

all these factors and take strict action as per THE ENVIRONMENT 

(PROTECTION) ACT, 1986. 

7. It is submitted that for illegal brick kiln owners: 

   - As per CHAPTER III Rule Number 15, penalty and imprisonment should 

be imposed on the illegal brick kiln owners. This issue has been under 

consideration for the past 3 years. My first complaint against illegal brick 

kiln owners was made in September 2021, making this a three-year-old 

issue. Each Illegal brick kiln owner should be found guilty and fined more 

than three lakhs with imprisonment for a term that may extend to five 

years. 

Exact Rule from ENVIRONMENT (PROTECTION) ACT, 1986 

CHAPTER III : 

15. PENALTY FOR CONTRAVENTION OF THE PROVISIONS OF THE 

ACT AND THE RULES, ORDERS AND DIRECTIONS.- 

(1) Whoever fails to comply with or contravenes any of the 

provisions of this Act, or the rules made or orders or directions 

issued thereunder, shall, in respect of each such failure or 

contravention, be punishable with imprisonment for a term which 

may extend to five years with fine which may extend to one lakh 

rupees, or with both, and in case the failure or contravention 

continues, with additional fine which may extend to five thousand 
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rupees for every day during which such failure or contravention 

continues after the conviction for the first such failure or 

contravention. 

(2) If the failure or contravention referred to in sub-section (1) 

continues beyond a period of one year after the date of conviction, 

the offender shall be punishable with imprisonment for a term which 

may extend to seven years.  

8. It is submitted that for government officials who did not take any action 

on my complaints: 

   - As per CHAPTER III Rule Number 17, government officials should also 

be found guilty and punished for arbitrary actions. 

Exact Rule from ENVIRONMENT (PROTECTION) ACT, 1986 CHAPTER III 

17. OFFENCES BY GOVERNMENT DEPARTMENTS.- 

(1) Where an offence under this Act has been committed by any 

Department of Government, the Head of the Department shall be 

deemed to be guilty of the offence and shall be liable to be proceeded 

against and punished accordingly. 

Provided that nothing contained in this section shall render such 

Head of the Department liable to any punishment if he proves that 

the offence was committed without his knowledge or that he 

exercise all due diligence to prevent the commission of such 

offence. 

(2) Notwithstanding anything contained in sub-section (1), where an 

offence under this Act has been committed by a Department of 

Government and it is proved that the offence has been committed 

with the consent or connivance of, or is attributable to any neglect 

on the part of, any officer, other than the Head of the Department, 

such officer shall also be deemed to be guilty of that offence and 

shall be liable to be proceeded against and punished accordingly. 

Copy attached as Annexure A4. 
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9. It is submitted that we can clearly understand from the reports filed by 

R3, the District Collector, that the illegal brick kiln owners sought one 

year’s permission to carry out illegal activities. However, even after one 

year, they did not close their operations. Many notices were issued by 

government officers to shut them down, leading the illegal brick kiln owners 

to temporarily close their operations and sell their existing stock. After that, 

they resumed their illegal activities, and this cycle has been ongoing for the 

past two years. No permanent closure of brick kilns has occurred to date. 

I educated some of the brick kiln owners, and they stopped operations until 

3/12/2024 but have since resumed their illegal activities due to a lack of 

proper action taken against them. Copy attached as Annexure A5. 

10. It is submitted that, as per many government studies and research 

papers all over the world, illegal brick kilns cause lung problems, cancer, 

and pollution affecting air, soil, and water, leading to kidney problems and 

serious health issues. If these studies are true, I am entitled to 

compensation, which should be granted to me. "Justice delayed is justice 

denied." I am suffering from serious health issues, and this compensation 

should be useful for my medical treatment, not for funeral procedures. 

Copy attached as Annexure A6. 

Therefore, in the circumstances and for the reasons stated above, it is 

prayed that this Hon’ble Court may be pleased to pass such other order or 

orders as this Hon’ble Court may deems fit and proper in the interest of 

Justice.   

 

 

 

Jakkamsetti Babu Rao 

                                                                               Applicant In-person 

 

 

 



Place: Mogalthur 

I, Jakkamsetti Baburao, aged 57 years, son of Anjaneyulu, and a resident 
of 20-84, Pitanivari Street, Mogalthur, West Godavari, Andhra Pradesh -
534281, the Petitioner, do hereby verify and state that the contents of the 

above paragraphs of the affidavit are true to my personal knowledge and 
belief. This affidavit is filed on solemn affirmation and oath. 

Date: 31.12.2024 

TA RY 

A.P. 

7. 

NOTARIAL 

VERIFICATION 

ATTESTED 

Jakkamsetti Babu Rao 

NOTARY 

Applicant In-person 

4G.VK. `URYA RA 
Apponted by Govt. of A.P 

AKANAVÁRITHOTA 
NARSAPUR - MOGALTUF 

WGDt 4P INDIA 

.Dëe....2024 
SI NO.S4..2.3Page No.l.4.ta 

D31-12-20 24 
Certificate of Practice 
Renewed up to 17-12-2027 
By G.O. Ms. No: 04 
Dated: 08-01-2024 
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